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On MA 455 of 2017 moved by Insolvency Resolution Professional for extension
of Insolvency Resolution process for 90 more days as mentioned in Section 12(2) of 1&B
Code basing on the resolution passed by CoC on 22.9.2017, since the resolution passed
by CoC discloses time is required for ongoing bidding process for identifying the
suitable resolution plan, this Bench hereby extends 90 more days for completion of

insolvency resolution process with effect from 8.10.2017.

Accordingly, this Application is hereby allowed.
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